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NTRAL ADfIINISTRkTIVE TRIBUN(L 
BANGALORE BENCH 

Commercial Ccmplex(BD) 
Indiranagar 
Dangalors - 560 038 

Dated $ 	

1 FEB 1989 
IA IN 	kPPLICATION NO () 	 908 	

—/88(F) 

W.P.NO () 	 S  

applicant S) 	 Respondent (s) 

Shri K.K. Mathew 	 V/a 	The Directot General, Health Services, 

To 	 New Delhi & another 

1. Shri K.K. Mathew 
Mechanical Supervisor 
National Inatitute of Tuberculosis 
No. 8, Bellary Road 
Bangalore - 560 003 

2, Shri H.N. Narayan 
Advocate 
85, let Block 
Kumara Frk West 
Bangalore - 560 020 

The Director 
National Institute of Tuberculosis 
No, 8, Bellary Road 
Bangalore - 560 003 

Shri M.S. Padmarajaiah 
Central Govt. Stng Counsel 
High Court BuLlding 
Bangalore - 560 001 

3, The Director General of Health Services 
Nirman Bhavan 
New Delhi - 110 011 

'Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find ericlased herewith a copy of ORDER/S 

passed by tlis Tribunal in the above saiod appljcatjon() on - 6-2-89 

Encl : As above 

N-t AdEPUTY REGISTRAR 
(JuDIcIAL) 

 



I,  

K.K. Mathew 

H,N, Narayan 

Date 

62,198$ 

In the Central Administrative 
Tribunal Bangalore Bench, 

Bangalore 
V/s 	The Director General, Health Services, 

908/88 	New Delhi & another 

Order Sheet (contd) 
M.S. Padmarajaiah 

Office Notes 	 Orders of Tribunal 

XSPVC/PS1' 

By this irter1ocutoiy application 

the applicant prays that a mistake which 

has occurred in äur order dated 13.1.1989 

in application No.938/88 by rectified. 

$mt. Rosa, M, who appeared for the 

applicant submitted that in the first 

paragraph of our order déted13,1.1989 

we had stated that a poet of Driver 

Mechanic in the Selection Grade was created: 

with effect from 1.1.1983 9  but actually 

such a post was created with effect from 

1.8.1976. She wants the dat 1.8.1976 

to be substituted for 1.1.1983 in the 

original order. 

On going through our aforesaid order 

we find that the mistake in mentioning 

the dates, if any, has no effect on the 

final outcome of A No.908/88. All that 

we have done in disposing of that appli-

cation is to direct the respondents therein 

to dispose of the representation dated 

3.7.1967 submitted' by the applicant for 

a revision of the pay scale of his post. 

The applicant can certainly point out 

beforethe authorities that the selection 

grade post of Driver Mechanic was created 

from 1.8,1975 and not from 1.1.1983. 

That being so we do not find any jueti-

- fication for effecting any rectification 

of our order. 

The IA is, therefore, rejected.  



CENTRAL AD(IINISTRATItIE TRIBWAL 
BANGALORE BENCH 

Commercial Cornplex(BOA) 
Indiranagar 
Bangalore - 560 038 

Dated 8 18 JAN1989 

APPLICATION NO. 

W.P. NO. 

ppiioajjsJ 

Shri K. K. Mathew 

To 

908 	 /88(r) 

Respondent() 

V/s 	The Director General, Health Services, 
New Delhi & another 

I • 	Shri K. K. Irtathew 
Mechanical Supervisor 
National Institute of Tuberculosis 
No. 8, Bellary Road 
Bangalore -.560 003 

Shri H.N. Narayen 
Advocate 
No. 9, 1st Block 
Kumara Park West, Railway Parallel Road 
Bangalore - 560 .020 

The Director General of Health Services 
Nirman Bhavan 
New Delhi - 110 011 

The Director 
National Institute of Tuberculosis 
No. 8, Ballary Road 
Bangalore - 560 003 	. 

5. Shri M.S. Padmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSD6V THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said application(s) on 	13-1-89 

Encl 	As above 

EPUTY REGISTRAR •_ 
(JUDICIAL) 



CENTRAL ADMINISTRATIVE TR1BUNAL 

BANGALORE 

DATED THIS THE 13TH DAY CF JANUARY, 1989 

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman 
Presenj 	 and 

j Hon'ble Shri P. trinivasan i, 	 Member (A) 

APPLICATION NO, 908/1989 

Shri K.K. Mathew, 
Mach, Supervisor, 
Natina1 Institute of Tuberculosis, 
No.8, r3ellary Road, 
BanQalore. 	 .... Applicant. 

(Shri H.N. Narayan, Advocate) 

V. 

1, Director General of Health Services, 
Nirman Bhavan, 
New Delhi. 

2. Director, 
National Institute of Tuberculosis, 
No.8, Bellary Road, 
Bangatore. 	 .... 	Respondents. 

(Shri 11.5. Padmarajaiah, C.G.S.S.C.) 

This application having coma up for hearinç to-day, 

Shri P. Srinivasan, Hon'ble Member (A) made the following: 

OROC 

The applicant before US is workinç as a Mechanical 

Supervisor (115) in the National Tuberculosis Institute 

angalore (NT!). He entered the service of the Institute 

1960 as a DriuerMechaniC and was promoted to the post 

MS in 1964. At that time, the post of115 carried a 

9her pay scale than that of a driver mechanic. Subse- 

NG 	a 30st of driver mechanic in the selaction grade 

was created with effect from.1.1.1983 which carried a pay 

hat of MS. The Rs. 320-600 9  the same as t  
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applicant's grievance is that though the post o'f MS which 

he hold5 is higher than that of Driver Mechanic, his pay 

scale is the same as that of a selection grade Driver 

Mechanic, thereby rendering his promotion meaningless; 

he therefore prays for a direction to the respondents to 
c 	rc1 

create a 4ijo"v selection grade post of MS.d.1it him 

(the applicant) in it particularly because he has no 

further avenue of promotion. 

2. Shri H.N. Narayan, learned counsel for the appli-

cant submitted that an anomalous situation had been created 

by introducing the selection grade for driver mechanic in. 

the scale of .320-400 which was the same as that of MS 

thereby denying the applicant any financial benefit from his 

promotion to the higher post of MS. Since admittedly the 
is 

post of MS/higher than that of Driver Mechanic in the . sele- 

ction grade, the applicant should be given a higher scale 

of pay. Therefore, the applicant had made a representation 

to the authorities on 3.7.1987 praying that he be placed on 

a higher selection grade as MS. The applicant had Come to 

know after filing this application that his representation 

had been recommended by the Director of the NIL. Shri 

Narayen submitted that the authorities should be directed 

to dispose of the said representation particularly since 

the respondents themselves admitted in their reply that 

it is still under consideration. 

3. Shri '1.3. Padcnarajalah, learned Senior Central 

Government Standing Counsel appearing for the respondents, 

contended that the applicantte claim for a selection grade 

had no merit. Jhile admitting that the applicant's 



representation in this rayard was still pending with the 

authorities, Shri Padruarajaiah was not aware of any 

recommendation said to have been made by the Director, 

Nil in this reard. 

After hearing counsel on both sides, we are of 

the view that respondent No.1 viz, the Director Ceneral 

of Health Services should dispose of the representation 
'1 W) 

made by the applicant early and communicate th.e4'r deci— 

sion to him. Shi Narayan submitted that this. represen—

tatjon was based on a decision of this Tribunal in the 

case of another employee of Nil, viz., M.S. Krishnarnurthy 

in application No.1698/86.. We have no doubt that the 

respondents will consider all the submissions made by 

the applicant in his representation including the decision 

of this Tribunal in M.S. Krishnamurthy's case, before 

taking a decision in the matter. 

We, therefore, direct the respondents, to die—

pose of the applicant's representation dated 3.7.1987 

'\ithin two months from the date of receipt of this order 

J 	 ce we understand that the applicant is due to retire 

j0 31.7.1939. 

'&4lG 	 6. The application is disposed of on the above 

terms leaving the parties to bear their own costs. 

 

VICE—CHAIRMAN 	 cOPY MEMBER (A) 

b sv /N rv. 

bPUTy ~GISTRAR(JDI 
CENTRAL ADMINISTBATIVE TRIBUNAL 14 

BANGALQRE 


